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CENTRAL ADMINISTRATIVE TRIBUNAL
KOLKATA BENCH

- 0.A/350/1426/2018 - Date of Order: 04.01.2019
Coram: Hon’ble Mr. A.K Patnaik, Judicial Member
TAPAN KUMAR MAHANTY -VS- D/O INDIA PO ST.
For the Applicant(s):  Mr. J. R Das, Counsel -
Ms. T. Maity, Counsel
For the Respondent(s): Mr. B. B Chatterjee, Counsel
| ORDER(ORAL)

A K Patnaik, Member (J):

T

Heard Ms. T.Maity, Ld €ounse he.a plmants
_ @ne chigrth CH AN
/‘ é : P 1/ L

. A A SRR S
2. Since none is preseﬁ"t‘bn be_ dlTiotithe” 101aﬁ{es;g@{dents on my request,

3. This O.A. has bee;\ﬁle ugder Seetion |

Act, 1985 with the following prayers. -

- “ 1) Order do issue directing upon the respondents to revoking
‘ the suspension /Put Off-Duty order dated 04.04.2013 which was
v .approved on 08.04.2013 and also directing the authority to

' tremstate your applicant with all consequential benefits.

; :E;'—‘u) Order do issue directing upon the respondents to consider the
espondents dated 07.10.2014 and 13.08.2015 as per rule.

iii) Order do issue directing upon the réspbndenfs to quash and
" set aside the speaking order dated 23.11.2015.

iv) Order do issue directing upon the respondents to consider the
appeal dated 25.04.2017 and 07 05.2018.

v) Order do issue directing upon the reSpondent to produce all
the record before the Hon ble Court.

vi) Cost.” ' | \J&
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4. Brief facts of the case as enumerated by the Ld. Counsel for the

‘applicant is that the applicant while working as GDSBPM under Purulia

Divislon at Sarberia Branch was placea under Put-Off-Duty on 04.04.2013 by
the L.P.O. Purulia South Division during surprise visit.. The applicant being
aggrievedl approached the allthorities for revocation of suspension order and to
reinstate him as per rule. The applicant filed a case before this Tribunal being
0.A. No. 1431/2015 and the Tribunal passed an order on 18.09.2015.

Thereafter, as alleged by Ld. Counsel for the applicant alleged, speaking order

was passed by the authorities on 23.11.2015 without followmg the Swamy’s

«;‘._W s

Rule in this regard. It is- fu et,‘lé‘t%ﬁ&gdﬁhy ﬁle Ld. Counsel that the

i N N g rlcca bl
rrepresentatlon dt. 07 05 20“18 6, ) ,
% z’ /{/l

con31derat10n. "M '

Respondent No.3 is directed to consider his representation within a specific

time fr’

5. Ha .. :heard Ld. Counsel for the parties, without going into the merit of the

se of this O.A. by directing Respondent No. 3 to consider the

. r"epfesentation (Annexure-A/14) of the applicant, if the same has been filed and is

pending for consideration, keeping in mind the order passed by this Tribunal under
Annexure-A/15 and pass a reasoned and speaking order as per rulés and
regulations within a period of six weeks from the date of receipt of copy of this

order. I make it clear that if after such consideration the grievance of the applicant

AU



PR

—Y—

is found to be genuine and he is otherwise entitled and eligible then expeditious
ra steps be taken to grant him the allowance, as admissilﬁle under law, within a further
‘period of six weeks from. the date of such consideration. I make it clear that if in'
the meantifne the sa'id representation ‘has already been diéposed of then the resﬁlt'

thereof be communicated to the applicant within two weeks.

6. With the aforesaid observation and direction, this O.A. stands disposed of.

No costs.

7. As prayed for by the Ld. Counsel for the applicant, copy of this order, along

,,,,,,
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8.  Copies of this @%d’egf')e hagidedioyer o fheslid. §e or the parties.
!‘{) t}‘f:,:: ® sy ﬁw‘\‘\\'
Lo '(‘Aﬁatnaik)
WA Member(J)
4

RK/PS L




